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CALLING ATTENTION TO MATTER
OF PUBLIC IMPORTANCE

Oath taking in Urdu in U. P.
Assembly

MR. SPEAKER : Shri Pattiam Gopalan.

SHRI K. SURYANARAYANA (Eluru):
On a point of ordcr, Sir.

MR. SPEAKER : This is qucstion hour.
What is the point of order ?

~ SHRI K. SURYANARAYANA : Calling
attention is not a qucstion, Sir. 1 want to
raise a point of order.  The calling atten-
tion relates to somcthing that transpired in
the legislaturc of Uttar Pradesh. I am not
going into the merits of the question whe-
ther oath can be taken in Urdu. My only
submission is that this was presumably
taken in the presence of the Speaker of the
U.P. Assembly. I fail to understand how
the Home Ministcr could get any information
about what had takcn place under the guid-
ance of the Speaker of the U.P. Assembly.
If this is permitted here to-day to be raised
in this House, tomorrow some of your deci-
sions and actions or orders in this House
may be raised and discussed in the State
Assemblies. (Interruptions)

MR. SPEAKER : This is a point of
order. 1 will answer it. (Interruptions)

SHRI K. SURYANARAYANA : My
second submission is the extent of the resp-
onsility or accountability of the Home Mini-
ster of this Government for what transpired
in the U.P. Assembley. 1 request a ruling
on this matter.

#t wwe g (faeeft @we) weme

PHALGUNA 29, 1890 (SAKA)

U. P Assembly (C. A.) 194

#E1%a, A 0F & qIq 9T vaa & fw
ag N FIfer v § qay @ Anr g

Refusal to administer the oath/affirmation
to some members of the Uttar Pradesh Leg-
islative Assembly in Urdu language.
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[ Fazmm gea ]
AT ¥ Ny JoAfEe, TR wEAd

Tarfedt godto wdraslt & 1 QY Axr wgAw
ag &, wifesw 208 & weaw qg faar & -

“A House of the Legislature of a
State may make rules for regulating,
subject to the provisions of this Con-
stitution, its procedure and the cond-
uct of its businecss.”

MEUW ARIEY,.qg 208 ¥ sow wew
A § 1 o N g@u 212 @ 9w AT
ang:

“The validity of any proceeding in
the Legislature of a Statc shall not be
called in question on the ground of
any alleged irrcgularity of procedure.”

ot add § 2102 fomd war §
TR A wgrAr

“Notwithstanding anything in XVII,

but subjcct to the provisions of arti-

cle 348, business in the Legislature of

a State shall be transacted in the offi-

cial language or languages of the
State or in Hindi or in English :”
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SHRT H. N. MUKERIJEE (Calcutta Nort-
East) : My submission is that the point of
order does not lie because this matter is not
merely relating to the U.P. Legislature
and its functions but this affects the country,
all the citizens of the country and their
fundamental rights. Before making an
oath or affirmation a member is not a full
fledged member of the House: he is not in
a position to invoke his privilege as a member
of the House; he is not in a position to
assert his rights and get his rights dctcrmined
by the Speaker. In this case what happ-
ened was- I am not going into merits- that
some citizens of this country who had an
indefeasible fundamental right guarantced
by the Constitution regarding the unfettered
use of their language and script were disa-
bled from taking thc oath or making the
affirmation in the language which they chose,
which we do here as a matter of course.
Therefore, this is a mattcr not rclevant to
the functioning of the U. P. or any other
State Legislature but to the deprivation on
account of certain happcnings of funda-
mental rights in regard to a subject which
is under the Central jurisdiction. Wc have
the Commissioner of linguistic minoritics
and all that appointed only te guarantce the
fundamental rights in i1cgard to my own
language.  Thercfore it has nothing what-
ever to do with, nor is any reflection invol-
ved on the Spcaker who might have in his
discrction donc somcething which may or
may not be right but we arc going into a
matter which is completely separate from it
and which is a matter of fundamcntal
importance.
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“To cnsure that the Governement

of every State is carried on in accord-

ance with the provisions of this
Constitution.”
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SHRI HEM BARUA (Mangaldai) :
Whether oath-taking in an Assembly or in
Parliament constitutes part of the proceed-
ings of the Assembly or Parliament is a
debatable point, and we have to think about
it. We do not want to censure the Assembly
there in Uttar Pradesh for its own proceed-
ures. It has a right to lay down its proce-
dures, but, at the same time, we arc conce-
rncd about one thing. I would say this :
this Calling Attention motion is not happily
worded. From the Calling Attention motion
the impression gained is that as though
there is an attcmpt to censure the Assembly
in Uttar Pradesh. We do not want to
censure the Asscmbly in Uttar Pradesh. But,
at the same time, we do not want and we
cannot do it also, according to the Consti-
tution. Whatever that might be, we find
that an Indian language has been insulted
and every Indian citizen has a right to take
the oath in his own language. 1 would go
a step further and tell you that Urdu isas
much an Indian languagec as any other
language of India; it is as much as Indian
language as is minc. We do not want to say
a single word about the Assembly procedure,
but the point is, an Indian language has been
insulted-and it is an insult to the Indian
citizens, and th: Housc has cvery right to
pass its own judg t and on
it. .

SHRI M. MUHAMMAD ISMAIL
(Manejri) : Sir, gencrally spcaking, the Ass-
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[Shri M. Muhammad Ismail}

embly has got the right to rcgulate its pro-
cedure and for moving resolutions, but
supposing, some rule, cven a definite rule,
is against the Constitution, what is the
remedy ? Here, we are not Members of that
Assembly, and you are not the Speaker of
that Assembly. Here, we are Members of
Parliament; we are not Members of that
Assembly and we are not supposed to ques-
tion the ruling of the presiding officer
there.,

Supposing a wrong has been done to the
Constitution by somc rule or procedure of
the Assembly of a certain State, have we
not got the right, as Members of Parliament,
to raise the question and ask, what is the
remedy ? How can anybody object to it ?
It is a vital question which affects the whole
country, Let the answar be anything, but
if.this Parliament has not got the right to
raise that question cven, where isit that
such questions have to be raised?

SHRIR. D. BHANDARE(Bombay Central):

I think the call attention is quitc in order.
The refusal to allow a member 1o take the
oath in Urdu is an abrogation of a funda-
mental right, In the ordinary coursc of
events, the remedy would have been under
article 32, The person whosc right is vio-
lated can seek remedy in the Supremc Court,
But here it is a peculiar position. When
the presiding authority curtails the fundam.
erttal rights, which is the forum on which a
person dan seck remedy ? I think this is a
point which can be decided in the confer-
ence of the presiding officers, of which
you are¢ the Chairman. Every House is
master of its own internal procedure and it
cannot be challenged in any court,  Since
it arises out of the action of a presiding offi-
cer, this House, being a sovercign body, is
the right forum on which this question can
be raised and challenged.

SHRI S. KANDAPPAN (Mettur) : This
is a more basic issuc than what is made out
by Mr. Bhandare. The basic issue involved
is the fundamental right of the people. Art-
icle 347 says :

“On a demand being made in that

behalf, the President may, if he is
isfied that a sub ial proportion

MARCH 20, 1969

U. P. Assembly (C. A.) 200

of the population of a Statc dcsire the
usc of any language spoken by them
to be recognised by that State, direct
that such language shall also be offi-
cially recognised throughout that
State or any part thereof for such
purpose as he may specify.”

There is a constitutional failure on the
part of the Centre because so far they have
not acted on the spccific stipulation in the
Constitution.  There is also the Commissi-
oner for Linguistic Minorities who is expec-
ted to make recommendations now and then.
On that basis also, Goverment has not acted.
Thercfore, there is a constitutional failure
on the part of the Centre and the calling
altention is very relevant.

SHRI RANGA (Srikakulam) : This
discussion has enlightened a number of us.
In the beginning, I was wondering whether
it was right for us to discuss this calling
attention at all.  But now 1 rcalise that it
was not the regularly elected Speaker of the
Assecmbly who had donc it, but it was the
Chairman who was appointed by the Gove-
rnment.  Till now we have not considered
this aspect of it, either herc or at the pres-
iding officers’ conferencc. This question
ought to be considered in futurc.

Kindly consider the seriousncss of the
act done by this Chairman. Thc very next
day or within two days, the elcction of the
Speaker was to take place. There were
scven of them. The differcnce in the stren-
gth between two partics may be only 2 or 3.
What would be the fate of the clection of
the Speaker if such a thing is allowed to be
done without being questioned anywhere at
all 7 It might result in the clection of the
wrong man as Speaker, so far as the total
view of the legislature is conccined. There-
fore, it is a very relevant and important
question which has to be finally decided.
At the same time, I am glad you have an
opportunity to this House to look into this
matter. I am sure even thesc hon. friends
who have raised this point of order ar: not
opposed to those Members tuking their oath
in their own mother tongue.  Suitable
amendments will have to be made to the
law and 1 hope they will comc forward
with them in good time.
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SOME HON. MEMBERS rose.

MR. SPEAKER : It is not a quecstion
of our discussing the Speaker’s action there.
The question is whether anybody can take
the oath or affirmation in his own mother
tongue. Hcre we allow all languages.
Some take in Tamil, some in Bengali, some
in Telugu, some in Kannada and so on.

SHRI ATAL BIHARI VAJPAYEE :
That could have been done in the U. P.
Assembly also.

SHR1 SHEO NARAIN (Basti) ; Sir, lct
us. . .

MR. SPEAKER : Order, order. Let
me have my say, I have hcard cverybody.
Let there be no interruption now. I thought
Shri Bhandare. . . .

SHRI SHEO NARAIN : it is not a
question of Shri Bhandare giving our vicws.
We represent Uttar Pradesh.

MR. SPEAKER : It is not U. P. Assc-
mbly, it is the Parliament of India. My
point is this. Supposing a citizen belon-
ging to a minority is elected either in Mad-
ras, Andhra, Bengal, U. P. or Mysore, arc
you going to deny him the right to takec
oath or affirmation in his mother tongue ?

AN HON. MEMBER : Never.

MR. SPEAKER : Therefore, greater
damage will bc done to Hindi by this
mcthod by saying that nobody can
take oath or affirmation in any language
other than Hindi. I am looking it
from that angle. / It is not the Speaker’s
action at all that we are considering. The
U. P. Assembly has full right to frame its
own rules. As parliament we have to take
notice that what they are doing is the pro-
per thing for unity of the country, for
Hindi and for integration. Without going
into the action of the Speaker and other
things I thought if we discuss this broad
question before this House it would be
better. Thercfore I admitted it and it is on
the Order Paper now. Itis going to be
answered.

SHRI S. M. BANERJEE (Kanpur): Sir.
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1 am a Bengali. The people of U. P. have
clected me thrice. There is narrow-minded-
ncss in the leadership of U. P. today.

=t fox momer : waAs Wy, ¥
AT THATE T § | T F Aefg
9 fgg FAZ 1 9 9T H §, A
o fg grow ¥ qum faor & fe ag &
FT ¥ 4 e &, 7 e wie & gew
§ frar § | q@ a% &qwT Ay gAY Ay
TAT 97 | 48 AW A qgAfE AT
TEAT § 1 (PAANA) ... §F AN A IAT
sqw & et A% fafaeet qmar a1y

SHRI P. GOPALAN (Tellicherry) : Sir,
I beg to call the attention of the Minister
of Home Affairs to the following matter of

urgent public importance and I request that
he may makc a statement thereon :

“Reported refusal to administer the
oath/affirmation to some members of
the Uttar Pradesh Legislative Assem.
bly in the Urdu language.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Spcaker
Sir, according to the information furnished
by the State Government, 7 Members of the
U. P. Legislativc Assembly had refused to
makc and subscribe before persons appoin-
ted by the Governor in this behalf an oath
or affirmation according to the form set out
for the purpose in the Third Schedule to
the Constitution. The view taken by the per
sons appointed to administer the oath or
affirmation was that as the administration
of oath or affirmation was an official purpose
of the State, in accordance with the U. P.
Official Language Act, 1951, as amended,
an oath could be taken or affirmation made
only in the official language of the State,
viz. Hindi. J§is learnt that these Mombers
have sincec made and subscribed the requiste
oath or affirmation.

1 would like to add that the Government
of India would be happy if the convention fo-
llowed in the parliament under which Mem.
bers may make oath or aflirmation in Hindi
or in any of the languages spccified in the
Eighth Schedule to the Consiitution is
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[Shri Vidye charn Shukla]

followed also in the States. I am happy to
report that the Government of U. P. pro-
pose to take necessary steps in this direc-

tion,

SHRI P. GOPALAN : Sir, as has been
already pointed out, this is a very serious
matter, involving certain fundamental con-
stitutional issues of a vital nature, which
even a layman like me can understand
very well. In Uttar Pradesh seven mem-
bers of the Legislative Assembly have been
denied their legitimate and fundamental
right to take oath in their mother tongue.
The question is not whether the official lan-
guage of Uttar Pradesh is Hindi or not
but whether a member  belonging to a
minority language group has the right to
take oath in his own mother tongue or not.
The information furnished by the Uttar
Pradesh Government, which seems to be
most ridiculous, is thai scven members of
the Uttar Pradesh Legislative Assembly have
refused to takc oath before the Governor,
or the authority appointed by the Governor
according to the form set out in the Third
Schedule of the Constitution. Article 188 of
the Constitution clearly lays down . . ..

MR. SPEAKER : That was all argucd;
you arc only repeating them.

SHRI P, GOPALAN
reads :

“Every mcmber of the Lcgislative
Asscmbly . ,. shall, bcfore taking
his scat, makc and subscribe before
the Governor, or some person appoine
ted in that behalf by him, an oath or
affirmation according to the form set
out for the purpose in the Third
Schedule.™

Nothing is mentioned in the Third Schedule
about the language in which the oath has
to be taken. Nowhere in thc Constitution
is it mentioned that a member should take
oath in a particular language. A citizen
of India has every right to take oath in
any Indian language.

That article

MR. SPEAKER : He is only repeating
what the Minister has said. I am only
weorried about the time.
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SHRI P. GOPALAN : It isa clear and
naked violation of the principles and pro-
visions of the Constitution. Lastly, a move
has been going on in Uttar Pradesh during
the last few years for the elimination of
Urdu, which I will substantiate by quoting
certain examples.

MR. SPEAKER : We are only concer-
ned with the oath that is to be taken. Do
not go into the old histary; that will take
two hours.

SHRI P. VISWAMBHARAN (Trivan-
dram) : This is the culimination of that
process.

SHRI P. GOPALAN : According to the
Report of the Commission for Linguistic
Minorities :

“In UP a number of complaints were
received about non-inclusion of the
term ‘mother tongue’ in the three-
language formula adopted by the UP
Government, although the term
‘mother tongue’ is specifically men-
tioned in the three-language formula
accepted by the Chicf Minister’ Con-
ference in 1961. Urdu speakers
allege that this situation has preven-
ted their childern from offering Urdu
language in the thrcc language for-
mula™,

Articles 29 of the Constitution gives protec-
tion to the languages of the minorities; but
this is not being protected in Uttar Pradcsh.
As Shri Madhu Limye has clearly stated,
under article 350A of the Constitution, the
President of India has the right to direct
the States concerned to protect the intere-
sts of the minority language groups. I
would like to know what the Government
have done in this matter, Have they ad-
vised the President of India to give such a
direction to the UP Assembly in’ this
particular case.

SHRI VIDYA CHARAN SHUKLA: We
have a Commissioner for Linguistic Mino-
ritics, who is appointed under the Consti-
tution. It is his job to look into these
things and submit a report to the Govern-
ment, which in turn is presented to Parlia-
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ment. Itisa fact that such intances of
violation of the rights of the linguistic mino-
rities in various States of the country come
to our notice from time to time and then
we take remedial measures in this res-
pect. So far as the question of Urdu in
Uttar Pradesh is concerned, we are actively
engaged with this question and I can assure
this House that it is our intention to up-
hold rights of all linguistic minorities all
over the country.

SHRI P, GOPALAN : What about the
last part of my question, whether the Presi-
dent has given any directive....(Interruption)

MR. SPEAKER : Order, order. Shri
Badrudduja.

SHRI BADRUDDUJA (Murshidabad) :
Mr. Speaker, Sir, a very delicate question
has naturally touched the sensitive chords
of various Members in this House. Persis
tent and systematic denial to Urdu langu-
age, in violation of the spirit and letter of
Constitution, of its lcgitimate status and
position, which has teen guarantced unto it
under the Constitution in the Eighth Sche-
dule, has, I am afraid, becn responsible for
the unfortunate developments in the U. P.
Legislative Assembly. We are not here to
cast any reflection on the Speakcr or any
person appointed to administer the oath to
the bers of the A bly, but the fact
remains that this atrocious step, this most
uncalled for, undignified, unconstitutional
step would never have been resorted to but
for this unsympathetic approach to the
problem by the Central administration since
the commencement of the Constitution.

Sir, may I here refer to article 29 (1)
of the Constitution ? It has been referred
to so often, mine will only be a repctition
of the same argument, a rchash of the
same trend of reasoning. Article 29 (1)
of the Constitution says :

*‘Any section of the citizens residing
in the territory of India or any part
thereof having a distinct language,
script or culture of its own shall have
the right to conserve the same™.

In other words, oyt of the 15 languages,
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Urdu language is also entitled to the same
status, the same position, the same oppore
Qunities, the same facilities for its growth
and expression in every shape or form and
no Assembly, not even this Parliament, has
any right to thwart the growth of this lane
guage.

Sir, an impression has been sought to
be created in this country by a section of
the people, by a volume of opinion, that
Urdu language is the language of the Mus-
lim minority. I do not subscribe that view.
It is the language of the Hindus, of the Mu-
lims and the Sikhs. Some of the great
leaders, savants and litrateurs, belonging to
the great Hindu community, like Ratan
Lal Sarshad, Kaifi, Tcj Bahadur Sapru,
Dr. Rajendra Prasad of revered memory
Anand Narain Mulla and many other have’
contributed so magnificicntly to Urdu lan-
guagce and literature It is the language not
of a minority, but of the majority of people
spoken by vast millions of people.

Quite apart froin the fact that it had a
distinct role in the struggle for independence
‘apart from the fact that this language is
one of the richest in India. . . (/aterruptions)

MR. SPEAKER : All this is
ted.

accep-

SHRI BADRUDDUJA : 1 am coming
to my point,

Sir, even conceding, even admitting for
argument’s sake that this is the language
of a minority, even then, a linguistic mino-
rity, as 1 have pointed out, is entitled to all
sorts of safeguards and guarantecs given in
the Constitution. Going further, in order to
make assurances doubly sure, under article
347 two memoranda, under the signature of
20 lakhs of people from U. P. and 10 lakhs
of people from Bihar were submitted
to the then President, Dr. Rajendra Prasad,
by no less a pggson than Dr. Zakir Husain,
the President of Union today. But these
memoranda have been thrown in the cold

storage.

Sir, 1 have been very. much impressed
by the assurances held out by the Minister
of State for Home Affairs. I am very
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[Shri Badrudduja)

grateful to him for all the assurances. But*
are these assurances only meant to be impl-
cmented not in the observance, but in the
breach ? I have watched these years with
very close attention and have found that
these fundamental rights of the linguistic
and political minorities, very often of the
roligious minorities, have not been imple-
mented; they have been  thrown
into cold shade of neglect.

Sir, they have got an angle of vision of
their own. We have a different angle.
Their angle may be acutc or obtuse, but
will never be right angle. Thcre has so far
no proper approach to the problem. of the
linguistic minorities,. May I have a cate-
gorical assurance from the Minister of
State for Home Affairs that thesc assuran-
ces and promises, that are held out from
time to time, will bz implemented and that
the fundamental rights, incorporated in the
Constitution, will be properly implemen-
ted 7 Majority or minority 1do not un-
derstand; I look to the Constitution, the
sanctity of the Constitution, the dignity
of the Constitution, that should be preser-
ved in all its implications, significance and
fepercussions upon the course of cvents in
the country. I would again appeal to the
hon. Minister to implement the assuran-
ces.

SHRI VIDYA CHARAN SHUKLA
Sir, so far as the question of angle is  con-
cerned, I do not think there is any diffe-
rence in our angle and the angle that has
been propounded by the hon. Member on
the glory and the place of Urdu language
in the country. Our angle is thc same.
There is no difference in the angle so far
as this matter is concerned.

So far as the question of assurances is
concerned, we have not only fulfilled the
assurances that we have given but, in cases
where our executive flat does not run, in
State field and other fields, we have been
trying to, persuade them, whenever there is
injustice to linguistic minorities to see that
is removed and justice is mcted out to
thom. As far as the Central Government's
own role about Urdu is concerned, it is
well known that the Certral Government
yept to the exteat of Issuing a spocfal gtate-
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ment on Urdu in 1958 laying the policy,
the Central Government clarifying the policy
in that regard. We have done several things
after that. I do not want to catalogue
them, the Ghalib Centenary and all that.
This is the policy of the Central Govern-
ment which we wish to follow in future
also.

SHRI H. N. MUKERJEE ( Calcutta
North-East ) : It is common ground that

we all have the fundamental right in re-
gard to use of our language. It is also
common ground that there is grecat impor-

tance, symbolic as well as otherwise, regar-
ding thc taking of the oath or affirmation
in our own language. FBut in U. P, the
refusal of the facility did not happen in a
mcre technical vacuum. In U. P., therc
has been a great deal of communally-
motivated hostility towards Urdu engineered
specially by elements like R.S.S. and
others. In Varanasi, therc is the Bharat
Mata Mandir set up under the national
auspices in the late thirties where there is
the map of India in which every language
is cxhibited but not Urdu because that
happens to have a foreign script. The sort
of a thing is therc. We scem to share the
view that Urdu is our own language just as
any other Indian language is. My question
to the Government is : Why should it wait
for a possible report from the Commissioner
for Linguistic Minorities and why should it
not, in view of th¢ matter having been ven-
tilated in both Housc of Parliament, send
a direction from the Centrc, as you have
the provision in the Constitution, here and
now in regard to U. P., particularly, where
this kind of communally-motivated agita-
tion has gone on, regarding the refusal of
this kind of facility to linguistic mino-
rities 7

SHRI P, VENKATASUBBAIAH (Nan-
dyal) : Has the Bharat Mata Mandir been
set up or constructed by the Government
of India or the U. P. Government to which
he made a reference ?

MR. SPEAKER : That is only a passing
reference. Hc is not asking that ques-
tion.

SHRI VIDYA CHARAN SHUKLA :
Sir, the Commissinor for Linguistic Mino-
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tities goes into the instances of injustice
metced out to the linguistic minorities. In
a large number of cases, they are able to
correct injustice done and get jutice for
them. In case, justice is not done to the
linguistic minorities. the report is made to
us and then we take up the matter with the
respective Statc Governments. As a matter
of fact, sometime back, the Prime Minister
wrote a letter regarding the position of
Urdu and justice fcr Urdu Speaking people
to various Chicf Ministers. The Home
Minister also wrotc to the Chief Ministers
drawing their attention to the deficiencies
here and there. We do not go tu the ex-
treme step of issuing a directive. But we
take all the action as is necessary and our
action has been, by and large, effective and,
wherever there is greater need for action,
we shall take that in future also.

MR. SPEAKER : Shri Gcorge Ferna-
ndes. Bec bricf becausc it has been  accep-
ted.

13 hrs.

st wiw wedRw  (Fwad gfuar) ¢
geqe  mgrad, feed ued-wiqr @ w@rw
39 & faq warm S gl A & 0§
gtenfe a0 mrgarar fz=y ad) &, & afer
1 § 1 afea G g1 wemm at & fe
WG &W goF A Mgl F1 SH FH)
AqW 1 IT F A T wAT I FoqAH
fadry #3T fgedt & zarsl § gan @I
aT L& FF A AV agy XA AT &
&Y geareY &1 gAT T agy g
DAL 197 & T & ur nEAwHZA
forgeam & S &1 waTg AW T &
w§ Sl Y W1 § aEgw FC fr ag
3% Amr gagwAl A § W 1y oW
fadeit ;g Ay ¢ gwfoq @ 9§ AT
® R FT a1 ® N @ T oTAWE
far amar @ 1+ g w0 37 N wrH 7gh
T w0 & fe 33 1963 W g AN WY
aw ¥ age feara ot ag o Y SW-
I K HAAT | wT Tk F oA
¥ qw wA) oA AE W s § Iy
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1 Fa1 F7 917 goearw fawy & fom
«ft gegaeg &t §Aw fear T e W
feam ar Se=are ¥ F@w vl s wew-
% A gaewT A & gafae ww e
#r Taegdl w7 § i G R
N wifg e 97 #1E gaeaml € www
& wqar 77 fr ag ®vE fadd owr ¢
fogd fF 2w & Srdtaar a1 gwTT W
AMEAT G | TET g AT w7 § fw qw
% uF gt wrEAr dong o fe 9
o= ATATHI & G T 2T KT T ATET
g R S8 N Nt s @ fawer
arfgw | & gAwT gFaTE & FY gT AT W
3¢ # & aremT WgaT ¢

‘g ot & e feet g,
gW g9 § 99 A ag Jfeeat gara”

frgzpaad I B I A A
AT AR A FRat oA F Al wwAn
T, .

it wew fagrd amada (F9ewge):
z Al TFqTT qIZT 7 qI & qnfewear oY
A qiT Y 4y Ag MG I A AAAN
aifgm

SHRT BADRUDDUIJA: It was a language

which was wuscd in our struggle for

Independence.

ot AT SN  fRT & s AT
a1 tq ¥39 ¥ & £9 wag aT Af gy
oA |

s #gRg ¥ w@ 3IaT fear aw
wege  Hgiew, w9A &3 f5 ogw ag
g fis AN wATT g AT ¢F AT F agf
war 1§ § a¢l agi A wanay o ) afer
& vt iz § v 73 F407 A A
wit § afew ag whediggma Y a3 ¢
@ ARy i pwT ) qa g AW q
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[t ot e

FX | T9 qgw ¥ wiiefed 99 ¥ wmR
T & WY ar CHEWTA Jq§ |
€EY aXg & Toul & Aforedrwd & qAT
TEg wiedteguw & wifefre 183 & aga
Wi 7 g WX § ) WE T QW
wifefoca ¥ fad wqmm &% & 1

In the case of Parliament, the President
or a person appointed by him; and in the
case of Legislative Assembly, the Governor
or a person appointed by him,

TR UF WY We &7 34 WY H o
T &\ zafoe & a5 wgar g o
Had) gfaam stam ot & s 7
FEOT AT AT W 20 ¥ 7w fdew
& f5 o9 a8 geAr faad qw A Em
THAwgHT =7 fyg™ o fel § fawh
Qaf | 5wy 2w w1y TETE-
AT T AT AT FQ@ § Iq HT WA
TI%T ogaT & 1 92 gy g feai are
WS ST f6T F44Y 7 431 @) wiw gafaw
T 919 IAT NAW F FIEFR ¥ 4T
fAdzw w30 fF 9y gaT w3w &1 wfe-
fos AW v @ 99 ¥ weex ag Sf+a

awiw #2 aifs g a@ &1 wae e
s A AN F I T MY 7

ot feaw gew - & wmE qaw
Yraam Hagma g fe ST @ 93
wTeT 7Y ft @ frldw & g w9
FYTH 7 A UF T WA qQ
X § WYX UF TIT WA FIQ § | ATST
%Y frelt o6 & arg 7€ SYET 9T "HFAT |
aga & At wmre § faeg fn fafe
gut & @ ey A &

wgt aw fr gfrw a1 wRAwT T
FaA o ¥ o ¥ Tow awy A ¥
T} wo Argar A fag al® § Jodro
Ttz A g T wAT AW E W A
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T ETT R AR ¥ a8 us
wA9sH I § forad f& o |39 &<
T aXg T FfEAR qgi & gRA F qrAq
T my

SHRI K. RAMANI (Coimbatore) : Sir,
when we actually sent this Calling Attention
Notice, we werc not having any intention
to infringe the right of the U. P. Vidhan
Sabha. Thot was not in our mind. The
question here is a very fundamental one.
Everybody has talked about it. It has been
recognised now in this country that a citi-
zen is having a right--whcther he knows
some other language or not--to writc letters
in his own mother-tonguc and also to send
petitions and representations in any langu-
age to the President of India, to the Prime
Minister of India, and to anybody else.
We have always heard in this House certain
things about the language qucstion. We
have discusscd that again and again, In
this House we arc having the 1ight to take
our oath in our own mother-tonguc. But
every procecding that is taking place in this
House is not so satisfactorily taking place
to sec that cverybody can understand all
the proceedings. Certain hon. Mcmbers
are there who do not know cither  English
or Hindi. They arc not able to under-
stand what is taking placc. It isnot a
question of the temporary Speaker of U. P.
Vidhan Sabha rcfusing to administer the
oath or affirmation which created such a
complication, but it is the attitude of the
Central Government about the language
policy which leads to such kinds of compli-
cations. So, I want to know this from the
Government : what actions are they going
to take in this regard ? Many things have
been suggested, but I want to know from
the Government categorically as to what
action they are going to take, in order to
protect the right of Urdu-spcaking pecople
there, not only in U. P., butin all the
States in India. Itis a very old language
which has got a great and rich heritage.
Therefore, the Parliament must know what
action the Government is going to take.
What is it that they are going to do to
protect the right of the Urdu speaking
people as well as other people speaking
differcnt languages ? 1 want to  koow
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whether any constitional amendment will be
brought forward or any directive through
the Governor will be issued. Even the
Central Government takes action through
the Governor to dismiss the elected Chief
Ministers as well as the legislatures. In
such a situation, why don’t they issue a
directive to the U. P. Government through
the Governor to change this kind of rules
and regulations of the U. P. Assembly and
to transact business in such a manner that
it will protect the interests of the minorities?

SHRI VIDYA CHARAN SHUKILA :
Sir, whatever action we want to take in
this respect or whatever action we have
taken in this respect has alrcady been indi-
cated in my earlier answers. So, I do not
think therc is any answer called for on this
point. So far as the language followed
in this House is concerned, it is the discre-
tion of the Specaker here and at your
discretion you have been allowing various
languages to be spoken here and we have
not been insisting on anything. As far as
that is concerned I do not think any
Member could have any objection on that
point.

13.08 hrs.
PAPERS LAID ON THE TABLE

Notifications under Essential Commodi-
ties Act

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : Sir, on behalf of
Shri Annasahib Shinde, I beg to lay on
the Table---

(1) A copy each of the following Noti-
fications undcr sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955~

(i) The Roller Mills Wheat Products
(Pricc  Control) Amendment
Ocder, 1969, published in  Notifi-
cation No. G. S. R. 760 in Gaze-
ttc of India dated the 3rd March,
1969.
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(ii) The Bihar Roller Mills Wheat
Products (Price Control) Order
1969, published in Notification
No. G. S. R. 761 in Gazette of
India dated the 3rd March, 1969,
[Placed in library. See. No. L T--
414/69]

(2) A copy of the Annual Report of
the Haryana Agro-Industries Core
poration Limited, Chandigarh for the
year 1967-68 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956. [Placed in Library. See No.
L T-415/69.]

Notifications under Indian Telegraph Act

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
SHER SINGH) :

Sir, I beg to lay on the Table--

(i) The Indian Telegraph (Fourth Ame-
ndment) Rules, 1969, published in
Notification No. G. S. R. 280
(English version) and G. S. R
282 (Hindi version) in Gazette of
India dated the 15th Febtuary, 1969.

(ii) The Indian Telegraph (Third Ame-
ndment) Rules, 1969, published in
Notification No. G. S. R. 281
(English version) and G. S. R. 283
(Hindi version) in Gazettegof India
dated the 15th  Fecbruary, 1969.
[Placed in Library. See No, LT-
416/69]

PUBLIC ACCOUNTS COMMITTEE
Fifty-Sixth Report

SHRI M. R. MASANI (Rajkot) : Sir,
I beg to present the Fifty-sixth Report of
the Public Accounts Committee on Para
16 (ii) of Mdit Report (Civil) on Revenue
Receipts, 1958, regarding over-invoicing of
the value of Importcd Hides and Skins.

MR. SPEAKER : We will take up the
next item in the afternoon.



